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Petition(s) for Special Leave to Appeal (O No(s) . 4821/ 2014

ANOCOP & ORS Petitioner(s)
VERSUS

ADDL. COVWM SAHARANPUR DIV. & ORS Respondent ( s)

Date : 29/01/2015 This petition was called on for hearing today.

For Petitioner(s)
Raj esh Kumar Srivastav, Adv.
Yash Pal Dhingra, Adv.

==

For Respondent (s)
Ms. Asha Gopal an Nair, Adv.
M  Mani sh Shanker Srivastava, Adv.
Ms. M nakshi Vij, Adv.
M Atul Agarwal, Adv.
M. Mhd. Irshad Hanif, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
The Ld. Counsel for respondent No.5 submits that he
has already filed counter affidavit. However, office report
suggests sonmething different. Ofice to verify and report.
The Ld. Counsel for the respondent Nos. 6,7 and 9 is
at liberty to file counter affidavit, if any, within four

weeks.
Signature Not Verified

Digitally signed by
Herma Joshi
Dat e: 2015.02.02
16:45:49 | ST
Reason: The Ld. Counsel for the petitioner to take fresh steps
in respect of al | t he unserved respondent s within t wo

weeks.
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Item No. 61
Rest of t he respondents who have al r eady ent ered
appearance are at liberty to file counter affidavit, if

any, within two weeks as | ast opportunity.



Li st again on 19. 3. 2015.
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